IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERAEAD BENCH

AT HYDERABADL.

C.A.No.353/94,

Date of decision: 3.-4--.1997

Between: Ve
G.Narasimha Reddy. ' ..,  Applicant.

and

1, The General Manager, Ordnance
Factory Project, Ministry of Defence,
Govt. of India, Eddumailaram,
District Medak, Andhra Pradesh,

2, The District Employment Officer,
Ranga Reddy District Employment
Exchange, Ranga Reddy(A.P,)

3. The Special Deputy Collector,
Land Acquisition(Industries),

Govt. of A,P,, Hyderabad,
. " Respondents,

Counsel] for the applicant: Shri Phaniraj for Mr. Meharchand
Noori,

Counsel for the Respondents:Sri V,Bhimanna.

CORAM:

FEOAT AT M MTID T T PR AL A TR TR AT ax T AN

HON'BLE SHRI B.S. JAI PARAMESHWAR;Memb$; ()

JUDGMENT,

(per Hon'ble shri B,S.Jai Parameshwar,Member (J))

Heard shri Phaniraj for Mr. Meharchand Noori \eaned

. R srnmed Crumael
G””éﬁi— for the applicant and Sri V.BhimannaLfor the respondents.

This 0.A,, is filed praying for a direction to
the respondents to consider the case of the applicant

for appéintment to any of theﬁposts borne on the
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establishment of theé lst respondent-Factory and to

apboint him according teo his eligibility and qualifi-

Cations, if necessary, by creating supernumarary

post in the said Factory establishment,

The case of the applicant is that he belcngs
+o & family owning lands measuring Ac.2--36 in
s.No,134/2 an¢ 141/2/A which were acquired for

the purrose of construction of Railway Station at

Ordnarnce Factory Project. It is submitted that

the above acguisition was part of the ptocess initiated

during the year 1982-83 to establish Ordnance
ractory Prcject at Eddumailaram, that the lands

stood in the name of his father and he was shown
8s his dependent, that his name wes registered
with the pj:trict Employment Exchange, Sangareddy as
a land displaced person and his Reg.N&. is 23138,
It is his case,that a Scheme was prepared by

the Government of India in consultation with the

state Government of Andhrs Pradesh for providing

employment to the land displaced perscns in the
Ordnance Factory. Accerdingly, a list of Land dis-

placed persons and their dependents was prepared by

the Revenue Department of Governmént of Andhra Pradesh

—
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and that the land displaced persons and their dependents
were asked to register their names with the Employment
Exchange at Sangareddy, that later he made several
Tepresentations to the Ordmance Factory to provide him
8n appointment, that no proper procedure was followed
in providing employment to the land displaced persons
and that he has been constrained to file this C.A.

The respondents have filed their counter -
stating thaf the Ordrance Factory Project is 2 Defence
Production Unit in the Departmebt of Defence Productiocon

and Supplies and that the said Factory was established

|
at Yeddumailaram, Indrakaran, Kyasaram and Cherivyal

PR - - - - . « 4 da tTOOC Tie mmemem— —dd o a2

8cquisition of lands by the Govt, of Andhra Pradesh for
L t

the establishment of the Ordnance Factory, a8 meeting was
i

held on 20—-5;-1982 and ?n that meeting, it was agreed
to give‘priority to provide appointment to one member
from each land displaced Fattadar of Medak District,
that the list of land digplaced persons of Medak District
was forwarded to the Respondent Factory, by the Collector
of Medak District in 198%, that the said list consisted of

i N
491 names of LDOPs., (Land Displaced Persons), that

in accordance with the decisjon taken in the meeting

e |
i

\
held on 20-5=1982, efforts are being made by the
[

T~
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Respondent-Factory to provide appointment to one
eligible person from each land displaced patta-holder,
that with regard to the acquicition of lands in guestion

an extract of the relevant land acquisition Proceed-

ings No.B/371/87/22 was forwarded to the Respondent;Factory,
+hat in the said acquisition proceedings, there vere

8 personc as awardees, that a sum of Rs.71,550.25 was

paid by the Goverqment toc them towsrds compensation

for the lands acguired, that the name of the applicant

figured at S1.No.3 in the acguisition proceedings,
g :

—r

thét one member from the land displaced pattadarié’

by name Sri Ram Reddy, S/o Parma Reddy was provided

appointment in the Respondent-Factory effective from

26e=12--1989, that the said person Sri Ram Reddy
belonged to the Land displaced Pattadar's family

to which the applicant belongs, that therefore,

they have complied with the obligation of providing

@PPointment to a person in the family of land dis-

placed person, that subsequently the Central Govermnment
s
imposed a ban +eo fresh recruitment of personnel in
A

the Respondent Orénance Factory except fillgng up
‘ o

packlog vacancies and that therefore, the claim of

the applicant cannot bhe accepted,

R
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It is an admitted fact that the Ordnance

Factory committed itself to provide appointment to

@ member of the family of the Patta Holder whose

18nd came to be acggired for construcgion of Ordnance
Factory 3t Yeddumai;arém. It is also admitted that

the lands in S.NOS.J 134/2 and 141/2/8 were acquired

and that the applicant belonged to the family of the

said lands, In theicounter the main contention
is that one sri Ram ‘Reddy S/o0 Parma Reddy who was also

9 member of the famil& of the lands acquired was

’ |
given appointment « It is submitted that the said

- __,7__“_hcouyfanu‘fnéfaﬁﬁfféghz_b;long to the same

_ Village'. |

The learned counsel for the respondents

failed to fyrnish any records in support of the

Said contention. Tt is not made clear as to the

mahner in which Srj RamEReddy belonged to the family
of the lands.in question, It is for the respondents
to make factual verif}cation and provigde appointment

to one member of the family to which the lands in
|

question belonged, If the said Sri Rama Reddy, S/o
|

Parma Reddy does not belgng to the family of the lands

in question, then the apﬁlicant is eligible €or
Tl

i
. . » Aer tne Land Displaced
At appoimtRent, wn ‘
pration fot A
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- persons'’ Quota. 1In case, on verification, it is found
that Sri Rama Reddy actually belonged to the family
of‘laéas in question, then, the applicant is not
eligiblé for appointment under the Land Disélaced
Persons' Quota, In which event, the respondents

shall send a suitable reply to the applicant.

Hence, the following directions are

given;

(2} The respondents shall consider in the

light of the observations made above,
the case of the applicant for appointment :

in the Faétory under the Land Displaced

Persons' Quota and decide the issue within

a period of two months from the Jdate of re-

ceipt of the copy of this Order; | Lo~

(b) A regly in this connection be issued to

the applicant thersof,

The C.A,, is ordered accordingly. ©No orcer

/\Agg__,ff”’égL,f’

XMESHWAR ) (R .RANGARAJAN)
EMB J) MEMBER (&) _
PAAs | 4
DatetT  3--4--1997.

t Dictated in open Court. ‘ fti
T~ T

sss.- | (DR@)
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